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IN THE MATTER OF:

Devraj Bhatia and Ors.

Versus

Pune Municipal Corpolation and Ors.

,\ l.'1.'t t)Avtl' ol,- Rt..t, I,Y ON I}I.]IIAL I.- O[' RIISPONDI.]N'I' PUNI.]

M UNICI PAI, CORPOIT,\I'IO\

MOST RESPEC'I-FT]I,I-Y SHOWE'I'II :

I, SUBHASII RAMESIIPAWARA. EXECTJTIVE ENGINETJR oIPMC

of the Respondent Corporation having my office at Pune Municipal

Corporation Building Shivajinagar Pune do hereby state on solemn

af'flrrnation as undcr':

(l) [am working in the capacity ot-rhe I]XECUTIVE ENGINEER in

the Pune Municipal ('olporariorr. I arn tiling this Alfidavit-in-Reply

to oppose the contents olthe EA pret'erred and reliett sought by rhe

Applicant in the above captioned matter. I am filing this present
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Affldavit-in-Repl1, in conrpliancc oforder dated 25ll l/2022 passecl

b-v this llon'blc l'ribunal.

(2) I arn authorized by the Respondents to file rhis presenr Affidavit_

-Reply in my official capacity and as such I disassociateln

from any personal assertions made against me by the Appli

the present Application, Ihave perused the documents brought o

record bv thc Applicant and havc understood the contents ol the

Application and bascd on the docuntents and infbrmation available

in relation to the said issue.

(3) I say and submit that prcsenr Application is flled seeking execution

of Original Application 03 of 2020 which pertains to issue on warer

logging in the prerniscs of the present Applicant.

(1) I sav and subn.riI thal tlon'ble ] ribunal in Original Application 03

ol'2020 decided on 25/ll/1022 dirccted Answering Respondent to

It i.s ntora logicol thot in ca.se thc vater logging happens ot the

houses of the Applicants, rhe PMC mat] render hetp in clraining it

out of the said area, promptbt.

l'his was the only direction given by this Hon'ble Tribunal in the

Judgrnent dated l5ll 112.022.
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(5) I say and submit that Answering Respondent Officers visited the

site of Applicant on l2 Nov 2025 and discuss the issue with the

Applicant regarding conducting a survey of the site.

(6) I say and submit that aftel conducting a survey it was observed that

there is 0.75 meter distance between site in question and the
o

=
Culvert level of the Nala. 'Iherelbre. it was proposed to lay Storm

water line, alignrnent of the Storm water line was also shown to the

Applicant.

(7) I say and submit that atbresaid proposal was declined by the

Applicant as Applicant does not want his drip irrigation sysrem to

get affbcted by the Storm water line work.

(8) I say and subrnit that plinth level of the site is lower than the road

level due to which rainwater in monsoon season is accurnulated.

Moreover, all the adjoining properlies plinth level near site in

question of Applicant are above the road level.

(9) I say and submit that Applicant herein had filed Original

Application No. 124 ol 2025 Devraj Bhatia Vs Pune Municipal

Corporation & Ors. to compensate the applicant for the losses

suflfered by him. The said rnatter was disposed on llll ll2O25 with

a following observation:-

"........This application is not .found to be maintainable because it

e lvul

is being claimed in this upplic'utictn that personal conpensotion on
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account of damage caused to the applicant's car may be awarded.

Needless to mention that the applicant should have been careful by

not parking his car there near his house, which is built at lower

plinth as there y,as likelihood of water being collected there du

ratny season.

( l0) I say and submit that view of above the only solution to resolve this

problem is to lay down storrn water line. However, Applicant is not

ready to accept the said proposal.

(11) Hence this present IIA may kindly be disrrissed with cost.

Punc

Date: 10112026 Respondent No. 1

Pune Muniil#al Corporation
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VERIFICA'I lON

SUBHASH RAMESII PAWARA, Agc: 56 Adult, Executive [:ngineer,

wagc, Maintenance and Repair Dcparln.rent, in the Pune Municipal

state on solemn affirmation that what is stated forgoing Para's is true and

correct to rny own knorvlcdgc and belic-l-.

Solemnly affirmed at Pune

'this day of January, 2026

Respondent No. I

Pune MuniciPal CorPoration

Adv. For spondent
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